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central acpiin I strati ve tribunal principal bench

0.fl.2l 68/97 oith

N.A.21U/97

New Oslhi: this the 27th day of DulyjIBQBo

HON'BLE l»iR.S. R.AOIGE, VICE CHaIFTIaNCa),

1« Shri Chattar Singh, s/o Sh, Sant Lalo

2. Shri Rjshan Lal^ S/'o Sh.Laxrai Oassf
3o Shri Diya Lal^ g/o Shri Sagar Oass^
4, Shri Oaulat Rafn, 'o/q Shri Karam Oass^'

5» Sh.Bauahar Lalp g/o Shri Fin du Ranip
6o shri Sagar oil, g/c Sh.Boban OasSp
7. Shri Sup an Das, s/o Pai^lu Ram,
8. Shri Oharam Singh, s/o Shri Chain 1^,
9. Sh. Radhey Singh, Shri Odyal Singh,

(yo RZ 653/B, Gali No«l8, Sadh Magar II,
Palam Oalony, Oalhi

(All applicants except Applicant No<,9 are staying
£"127, !*lohaniac^Dur. New Delhi and are tiX)rking

as Casual Labourer (Temporary Status) presently
posted at Neu Delhi under Regional Director (N R)

• • • 0» App 1 i can ts o

(By AduDcate: Shri T.DoYadav)

Versos

Union of India through
Secretary,
Deptts of Atomic Energy,
Atomic Mineral8 Di \Asion,
R3om Noo145-a, South Block,
N eu Del hi

2« Regional Director (Northern Region),
Deptta of Atomic EhS'^y,
Atomic Minerals Olvision,
Uest Block-7,
Neu Delhi -66,

3. Chief Adninistrative i Accounts Officer,
Daptt. of Atomic EJiergy,
Atomic Minerals Oivision,
1-1 0-T53-.156j
Hyderabad -500016 „w.w 0 0 Respondentso

(By AduDcate: Shri Madhav Panikar)

OROFR(ORflL)

tg.N'BLE: MR,S. R,ADlGr MICE CHalBMQM(^)~
*  /

Applicants seek regolarisation from the date
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their janiora were regularised by extending the

benefits of the Hon*ble StpraBe Court's judgtaent

dated 21.4.95 in SLP (C) No. 15619/94 Arwind Kuaar

USa UOI & others (Annexurs<»4 ).

2. I have heard Shri T.OoYadaw for the applicants
and Shri Wadhaw panikar for the respondents .

3a Shri Panikar does not deny that the case of

the applicants is fully covered by the aforesaid
judgment of the HDn'ble Supreme Court dated 21«^4 .'95

bitt"
^ fflsy sthtnit that a petition has separately be^

^  in the Hon'ble Supreme Court seeking certain
clarifications on the aforesaid judgment and hence
till the disposal of the petition, it is not possible
to extend the benefits of the aforesaid judgment
to the applicants.® '

/ 4, The fact that a petition seeking clarifications
of the aforesaid judgment dated 21.4,95 is awaiting
disposal by the Hon ble Sqoratno Court, should not
deter the respondents from extending the benefits

^  of the aforesaid jU(^ment to the applicants when
as per respond^ts' oun submission their case is
fully covered by the aforesaid judgment.

5. Under the circumstance this 0 A is disposed
of with direction to the respondents to extend the
benefits of the aforesaid judgment dated 21^^4.95 to
the applicants as ej^editiously as possible and
in no case beyond 3 months from the date of receipt
of'a copy of this order. No costs.

6- These directions will be subject to the outcome
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of clarification petition awaiting disposal before

the Hon'ble Siaprgne Oaurt as referred to abo ve®-

( S.R® h0l0t )
\nct chaiii»ian(a)
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